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out getting their consent to be transported 

and charges had been paid even for non-
utilisation of the services of these buses ; 
and 

(d) if so, the steps which Government 
had taken to fix the responsibility of the per-
sons concerned for non-recurrence of such 
unscrupulous action? 

The Miniater or State in the Miniatry 
or Labour, Employment and Rehabili-
tation (Shri Bhallwat Jha Azad) : (a) An 
expenditure of about R •. 2,838 .00 was in-
curred for serving onc meal at the railway 
station, at the time of commencement of 
their return journey, to the refugees who 

had squatted in front of lai.almer House 
and the Prime Minister's residence during 
1968-69. 

(b) A sum of Ra.6,316.50 was paid to 
the Delhi Transport Undertaking on ac-
count of the buses hired for transportation 
of the refugees mentioned above to the 
railway station. 

(c) Buses were hired not every day, but 
only on specific days, after obtaining the 
consent of the refugees to move to the 
Railway Station. However, on a few occa-
sions, the migrants changed their mind 
at the last moment, after the buses had 
arrived; in such calel, the minimum hire 
charges had to be paid to the Delhi Trans-
p'lrt Undertaking. 

(d) Does not arise. 
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OBJECTION BY M. PS. OF CONGRESS 
(R) FOR SMALL COVERAGE BY . 

A. I. R. 

8113. Shri ......... ata Baraa: Wi{) 
the MiniSter of Iaf_ti_ aad Ikoa"-
casting IUId CommWl;catiOlUl be pleased 
to state : 

(a) whether;t is a fact that Members of 

Parliament belongillg to Congress (R) 
have objected to· th'e very ~  'coverage 
given to the party by the· All India It .. dio 
in a meeting of the Consu1tative Committee 
of hi. Ministry, 

(b) whether any step has been taken to 
enquire why this had happened ; IlIld 

(c) whether steps have been taken to 
correct this ? 

The Minister of State m the Ministry 
of Information and Broadca.tmg. and 
in the Departm_t of COlllmWlication. 
(Shri I. K. Gujral) : (a) Yes, Sir. The 
complaint was that they were not getting a8 
much coverage on AlI India Radio as Mem-
b.ers of the Opposition Parties were. 

(h) and (c). All India Radio .alway. tries 
to provide a balanced coyerage to the pro-
ceedings of Parliament in itfl news u ti~ 

and two commentaries. 'Today-in-Parlia-

ment' aDd 'Saft8ad .Sameebha'. NlIlIlea arc 

noticed on the ba.i. of the proceedings of the 
House, their Dews value and the total space 
available in a particular bulletin. 

TBLBPHONB DUl!S OUTSTANDING 

<  • UP'rO 31ST MARCH. 1970 

8114. Sbri Gacliliaguua Gowd 
Will the Minister of Information _4 
Broadcaatmg and ComlllWlications be 
plealled to .tate : 

(a) the apprOltimate &mOUBt due to be 
recovered againat the telephone charges upto 
the 31&t March, 1970 ; and 

(b) the steps taken by Government to 
recover these dues at the earliest? 

The Mlahter or State m the Mmistry 
of Information and Broadcastmg, and 
-in the Department of Communications 
(Shtt Sher Smp) : <a) Information for the 
period upto 31st March, 1970 is not availa-
ble as yet. A. on 1st November, 1969, a 
sum of Rs.647.36 lakhs was outstandinl( in 
respect of bills issued .JIpto 31st July, 1969. 

(b) Steps, such as, personal contact 
and correspondence with subscribers, dis-
connection of telephones and finally legal 
action, where necessary, are taken with a 
..,jew to recovering the dues. 
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